"I TEM NO MV | COURT NO. 11 SECTI ON X

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

l.A No.3 of 2007 in WRIT PETITION (CIVIL) NO(s). 85 OF 2006

TAM L NADU JUDI Cl AL OFFI CER ASSCCI ATI ON Petitioner(s)
VERSUS
H GH COURT OF MADRAS TH. R G & ANR Respondent ( s)

(For withdrawal of wit petition)

Date: 19/01/2007 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE C. K. THAKKER
HON BLE MR JUSTI CE LOKESHWAR SI NGH PANTA
For Petitioner(s) Dr. A F. Julian, Sr.Adv.
M. Sumt Kumar, Adv.
for MS Arputham Aruna & Co., Advs.
For Respondent (s) M. V. Bal achandran, Adv.

M. V.G Pragasam Adv.

M. S. Vallinayagam Adv.

UPON hearing counsel the Court nade the foll ow ng



ORDER

Hear d.

The | earned counsel for the petitioner seeks pernission to wthdraw

the wit petition. Permi ssion granted and the wit petition is disnissed as

wi t hdr awn.

Ad interimrelief granted, if any, is vacated.

(N.  Annapur na) (Vi nod Kul vi)

Court Master Court Master



